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Rs. 186 lakhs, with an anticipated
return of 5 per cent. The present-

day cost is likely to be 12 to 15 times
as much, and the Project, therefore,
will be unremunerative,

(¢) No such proposal is included in
the Railways’ programme of cons-
truction for new lines for the Third
Five Year Plan.

—

12 hrs,
OBITUARY REFERENCE

Mr. Speaker: I think, hon. Mem-
bers must have read this morning the
news about the sad demise of the
Maharaja of Sikkim. Of course, we
deeply mourn the loss of a friend of
ours. He was a benevolent ruler in
whose incumbency the State made
marked progress. 1 am sure, the
House will join me in conveying our
condolences to the bereaved family
and to the Government and the people
of Sikkim. I will request hon.
Members to stand in silence for a
minute, ~

The Members then stood in silence
for a short while.

12.01 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE

EXPLOSION IN A RAILWAY WAGON AT
AJNI NEAR NAGPUR

Mr. Speaker: I have received
notices from many hon. Members.
Shri Mani Ram Bagri is the first
signatory. He may read it.
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The Minister of Railways (Shri
Dasappa): May I crave your indulg-
ence to make my statement in
English?

Mr, Speaker: Yes.

Shri Dasappa: On 2-12-1963 at
10.05 hours, a covered wagon CR No.
51176 repacked at Ajni transhipment
shed for Itarsi Junction containing
detonators, potassium chlorate and
military stores exploded while stand-
ing in one of the yard lines in Ajni
Marshalling Yard.
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2. This wagon was repacked in the
Ajni transhipment shed on 29-11-1963.
It was a van made up with danger-
ous goods and sealed for Itarsi with
63 cases, details of which are given
below:

43 cases of delonators hooked from
Itwari (Nagpur).

(41 to Tanakpur, N.E. Rly, 1 to
Solon, 1 to Joginder Nagar).

20 cases of potassium chlorate
from Salt Cotaurs to Kanpur.

1 case of military stores; from
Salt Cotaurs to Chandigarh.

3. The explosion of the wagon
caused damage io 20 other wagons
including heavy damage to 3 wagons
containing full pressed solton, rolled
paper and bitumen. There was also
some damage to track, telephone and
telegraph wires, railway quarters and
staff quarters of the Government
Medical College nearby. The dam-
age to property in the Railway pre-
mises is estimated to be approximate-
ly Rs, 1.60 lakhs.

4, Thirty-two persons received
minor injuries. Of these, twenty-
eight were Railway employees, two
members of Railway employees"
families and two outsiders. No one
was seriously injured.
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5. Twenty-four persons were given
first aid and discharged. Remaining
eight of the injured persons have
been admitted in the hospital and
they are progressing satisfactorily and
are expected to be discharged in a
day or two,
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6. On receipt of the information a
Member of the Railway Board left by
Night Air Mail Service for Nagpur to
study the matter on the spot.

7. The cause of the explosion is
under investigation. A Senior Scale
Officers' Enquiry has been ordered

and the Committee will be assisted by -

the Chies Inspector of Explosives and
a representative of the State Police.
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Shri Dassapa: I will place it on
the Table. It is not awvailable just
now.
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Mr, Speaker: The House would like
to know whether there are any rules
and regulations with regard to the
loading of such explosive material and
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whether those rules and regulations
were in the present case also observed
or not. )
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Shri Dasappa: There are fairly
specific rules with regard to the load-
ing of explosive material. I would
not like to pre-judge the results of
the investigation. On the face of it,
it looks to us that there has been some
deviation from those rules.
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Shri Dasappa: These are just the
things under investigation.

Shri Warior (Trichur): May I know
how long these bogies were detained
in Ajni and why they were detained
for so long there without despatching
{hem immediately because there was
explosive material and military stores
loauded in them?

Shri Dasappa: The date is given. It
was loaded on 29th November, 1963
and this occurred yesterday.
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Shri Jashvant Mehta (Bhavnagar):

There were series of accidents in the
last two. years. May I know what



2739  Calling Attention

[Shri Jashvant Mehta]
precautionary measures have the
Railwav authorities taken after the

discussion on railway accidents in
Parliament last year?

Shri Dasappa: Though I do not
know exactiy what steps have been
taken, I am pretty sure that due atten-
tion of the persons responsible for
such things has been drawn by the
Board,

Shri Swell (Assam—Autonomous
Districts): It has been said that the
explosion was so violent that the
houses half a mile around were rat-
tled, and besides doors, windows,
glasses and ventilators being damaged,
many houses had cavings in them
rendering habitation in those houses
rather dangerous. Have Government
asked the people in those houses to
move out and has alternative accom-
wmodation been provided to them?

Shri Dasappa: I may tell the hon.
Member that the persons residing in
some of those houses have already
resorted to that measure. Those who
feel that the buildings have become a
little dangerous to live in have already
moved out. There is no necessity,
therefore, for us to tell individually
the people residing in the warious
quarters to move out.

Shri P, Venkatasubbaiah (Adoni);
May T know whether the officer of
the Raiiway Board who has been
deputed to go there and inquire into
the causes of this accident has been
instructed to go into the extensive
damage that has been caused not only
to railway property but to the other
property in the town also?

Shri Dasappa: The person who has
been deputed to go is a member of
the Board, and he is a very responsi-
ble officer, and he is the highest officer
that we can think of in the Board
I am sure he will look into all these
matters. There was no necessity to
give him any terms of reference as to
what he should enquire into and so
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on. | am sure he will go into al:
these matters.

Shri Kapur Singh (Ludhiana): Mav
I know whether Government have
examined if the general unsatisfactory
state of affairs prevailing in our rail-
way transport system which leads to
frequent incidents of this kind has
not something to do with the person-
nel recruitment policies followed sincs
Independence?

Shri Dasappa: I am afraid 1 cannot
vouchsafe for such a gencral state-
ment like that, that such incidents or
accidents have been happening sc
often. In fact, what is agrecably
pleasant tu notice is that there arc
very few of them. I am sure whai
my hon. friend says about recruit-
ment has nothing to do with the acci-
dent in question.

Shri P. R. Chakraverti (Dhanbad):
May I know whether it is a fuct that
a4 big chunk of twisted iron sheet of
the exploded wapgon was sprung in
the premises of the Central Juil three
furlongs away, and if so. whether
Government have been assured that
no inmaie of the jail has been injured?

Shri Dasappa: Luckily, it looks ax
though none of them has been injured.

Shri D. C. Sharma (Gurdaspur):
What is the method which the rail-
ways adopt for alerting the station
masters about the transit of a wagon
like this and also in alerting the
engine-driver and the guard about the
nature of the contents of a wagon
which is moving along the track? Is
there any specific method by which
they are alerted, and in this particular
case, were they alerted like that when
this wagon was attached to that goods
train?

Shrl Dasappa: In the first place, I
must say that the driver and the guard
do not come into the picture at all.
It was in the marshalling yard where
the transhipment was taking place
and these were loaded into the wagon
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that this accident took place. The

wagon was stationary at the time of
the occurrence.
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Shri D. C, Sharma: My question has
not been understood, I think, by the
hon, Minister. When a wagon loaded
with expiosives is attached to the
goods train, arc those people alerted
about jt?

Mr. Speaker: The hon. Minister says
that in this particular case there was
no quesiion of alerting anybody, as it
was in the yard where the wagon was
standing that the accident took place.

Shri D. C. Sharma: Even if it were
in the wvard, the station master and
all those persons concerned should
have boen alerted. If they are not
alerted, how can you stop this kind
of accident?

Mr. Speaker: Of course, that would
have been done.
st silwT e dTar (o)
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Mr. Speaker: That will be known

after the inquiry. It cannot be said
now. He was asking who was the
guarqd at that time.

Shri Dasappa: So far as our infor-
mation goes, there was no particular
person on guard at the yard.

Shri H. N. Mukerjee (Calcutta
Central): In pursuance of what Shri
Sharma had asked, I want to find out,
if T may, that before this particular

Mr. Speaker: I cannot allow him a
question. That would be a departure
from the rules. I am sorry.

Shri H. N. Mukerjee: Could I make
a submission?

Mr. Speaker: Yes.
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Shri H. N. Mulke:jee: When apropos
of a calling-attention matter, certain
things come before the House, they
are I presume in possession of the
House; that is to say, if in pursuance
of certain answers given to a calling
attention matter, a certain matter
comes up there, which the House
desires to take notice of, is there an
obligation that “the House should be
precluded from exercising that desire?
I wish to say so because on many
occasions this has happened. All that
I do want to say is this. You have
been good enough to permit a large
rumber of questions whenever these
calling attention matters crop up; and
it iz a good habit that some Members
of this House be clubbed together so
that they can get an opportunity to
put questions. But it has often hap-
pened that after a calling attention
matter is raised, a certain question
comes up of which the House as o
whole is entitled to take notice. And
sometimes I have noticed my hon.
friend, Prof. Ranga, also drawing your
attention to this aspect of the matter.
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1 do not wish to hear my voice in
this House—I have heard it often
enough. So it is not because of wish-
ing to obstruct the proceedings that I
am saying these things. I do not wish
to ask the question which you have
disallowed, but I do wish you to give
some attention to this aspect of the
matter.

-

Shri Ranga (Chittoor): Before you
give your ruling, may I say that 1
entirely agree with what Prof. Muker-
jee has said just now? The other day
I also drew your attention to it and
said that I was not quite in agreement
with the line that you had followed
till now.

May 1 make one small suggestion?
In the light of all these questions and
answers, would it not be at least use-
ful to the House if you make one
small concession, that either the
leaders of the Groups....

Some Hon. Members: No, no.



2743  Calling Attention

Shri Ranga: ....or anyone else,
who may be authorised by the leaders
of the Groups, may be permitted to
put a final question in order to clinch
the matter? Otherwise, what hap-
pens? I know your usual answer—
that the House has got many other
opportunities of pursuing the matter.
But that will take more time.

Mr. Speaker:

Aanswer,

I will not give that

Shri Ranga: I am glad you are not
going to give it now.

Therefore, it may be easier for us
if you give us this mwuch concession.

Mr. Speaker: This question was
raised earlier also and I had replied
to it. 1 explained then that in our
rules it is laid down that after a cal-
ling attention notice has bcen answer-
ed, ther2 would be no debote; and
questions were also not allowed earlier,
But I introduce it, reiaxing the rule;
I said T would allow those who sign
it to put onc question each. Now if it
15 objected to, I am giving this option
to the House: that the first signatory
would put the questions. Then I would
not have to look and sec who is the
other signatory. 1 will make il open
to the House, and after six or seven
questions have been put, I will close
it. The House can have onec of these
two options, anything that the House
likes.

Shri Surendrauath Dwivedy (Ken-
drapara): Every signatory must have
the right to put the question.

Mr. Speaker: Then the present pro-
cedure would continue. Thank you so
much.

Shri U. M, Trivedi (Mandsaur): A
very pertinent point was raised by
Prof. Mukerjee. Supposc some matter
which affects the whole House as such
arises from the answer given by the
Minister or from the question put by
a Member, would it not be proper to
allow such a point to be raised in the
House to have the clarification then
and there instead of waiting for a
further opportunity?
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Wr. Speaker: I said I had no objec-
tion, but if I open it out to others alss
once, that would be a precedent, and
I will be pressed again to follow that
precedent in every calling attention
notice. Therefore, I request hon.
Members to consider that aspect.

Shri Ranga: Leaders need not give
notice of these calling attentions, but
give an opportunity to the back-
benchers. 1 was only asking you to
allow the leader if he thought it neces-
sary to raise a particular point.

Shri Bagri rose—

Mr, Speaker: He will sit down when
I am standing.
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Mr. Speaker: For me there cannot
be any discrimination between them.
Of course, I have every regard for the
leaders, and 1 do give them every
consideration, but I cannot discrimi-
nate against the backbenchers.

Shri D. C. Sharma: May I submit
very respectfully  that leaders of
groups do have their place, proper
place, respected place, honoured place,
in this House, and I have no objec-
tion to the place that they have, but
I submit that these leaders should
not have a place even in those things
in which they do not take any interest.
1 submit respectfully that we employ
people to type these questions....

Mr. Speaker: Is it needed after what
I have said?

Shri D. C. Sharma: We tyre those
questions, we have messengers to carry
those questions to the Notice Office,
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Resignation from
Estimates Committee
and we have a right first of all to put
supplementaries. If it is thrown open
to the House, these leaders will gobble
up all those questiona.

12.23 hrs,

REPORTED RESIGNATION FROM
ESTIMATES COMMITTEE

Mr. Speaker: Order, order. Inci-
dentally, because Prof. Sharma has
spoken, I might refer to another sub-
ject that he raised some days ago.

Prot, Sharma stood up and said he
had a point of order, that he had
resigned from the membership of the
Estimates Committee but still notices
were being sent to him. I disallowed
that point of order because it was no
point of order at all, but I looked into
the papers and made enquirics as to
what that matter was which agitated
Prof. Sharma, bccausc I have great
regard for him, and as a schoiar I
expect him to be very clear in the
assertions that he makes, I huve come
to the conclusion, and I have found
from the enquiries, that there is no

resignation from Prof, Sharma. Let
us hear Prof, Sharma.
Shri A. C. Guha (Barasat): May I

make a submission?

Mr, Speaker: He will kindly sit
down Let me hear Prof. Sharma.

Shri D. C. Sharma (Gurdaspur):
I thought T was not equal {o the work
of the Estimates Committee.

Mr. Speaker: I am not asking that.
The question is whether he sent his
resignation.

Shri D, C. Sharma: I sent my
resignation to the Minister for Parlia-
mentary Affairs.

Mr, Speaker: He sent his resigna-
tion to the Minister of Parliamentary
Affairs and raises a point of order
asking the Speaker to give a ruling.

Shri D. C. Sharma: Do we not ask
you to give your ruling on the points
of order raised here about the Minjs-
ters?
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Mr. Speaker: I will read the resig-
nation that he has sent to the Minis-
ter of Parliamentary Affairs: “Please
permit me to resign my member-
ship”.... (Interruptions).

Shri D. C. Sharma: Mr, Speaker, [
know English slightly. In English
there are two ways of stating a thing—
there is a blunt way and there is a
polite way. I chose the nolite way.
If somebody does not undurstand the
polite way, what can I do?

Mr. Speaker: Order, order. It is a
reflection cast on the Chair, He is
asking the permission of the Minister
of Parliamentary Affairs as a Member
of the Congress Purty. I am not con-
cerned with it at all. He knows very
well that resignation can be sent to
the Speaker and not to the Minister
of Parlinmentary Atfairs. What has
the Minister of Pucisncntlary Affairs
to do with that? He ought not to
have raised a point of order.

12.26 hrs,

PAPERS LAID ON THE TABLE
AnnNuar RerorTs UnNpeErR  COMPANIES
Act 1958

The Minister of Shipping in the Min-
istry of Transport (Shri Raj Bahadur):
T beg 1o lay on the Table a copy each
of the fouilowing Reports under sub-
section (1) of section 619A of the Com-
panies Act, 1956: —

(i) Annual Report of the Mogul
Line Limited, Bombay, for the
year ended the 31st December,
1962, along with the Audited
Accounts and the comments of
the Comptroller and Auditor
General of India thereon,
[Placed in Library. See No.
LT-1989/63].

Annual Report of the Shipping
Corporation of India Limited,
Bombay, for the year 1962-63,
along with the Audited Ac-
counts and the comments of

(ii)



